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IN THE COURT OF SUB-DIVISIONAL JUDICIAL 
MAGISTRAT,  UDALGURI. 

 
 

PRESENT: A. J. BAISHYA 
G.R. CASE NO- 481/2014 
UNDER SECTION: 447/294 IPC 

 
 

State of Assam 
Vs 
Sri UmanandaChouhan 
   …….Accused Person. 
 

 
DATE OF EVIDANCE  : 01/08/2015 

DATE OF ARGUMENT  : 01/08/2015 

DATE OF JUDGEMENT : 01/08/2015 

 
 
ADVOCATE FOR PROSECTUION : Mr. D. Dalal, Ld. APP. 

ADVOCATE FOR DEFENCE  : Sri Rameswar Das, Ld. Adv. 
 
 
 

   J U D G E M E N T 

 

1.   The brief story of the prosecution is that one PradipChouhan, 

on 31-05-2014 lodged an FIR at the Udalguri PS stating inter alia that on 

30/05/2014 one of his calf went at the paddy filed of the accused person 

and taking this incident the accused persons were abusing him in filthy 

language and on the following day when the informant asked the accused 

person and told him that as because there is no fencing surrounding their 

paddy field so the calf entered into their paddy field, then the accused 

person chased him with ‘lathi’ and also assaulted him. After completion of 

investigation Udalguri PS filed charge sheet against the accused person u/S 

447/294 IPC and sent the accused person for trial.  
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2.   After appearance of the accused person, copy was served 

upon him and particulars of offence u/S 447/294 IPC was read over and 

explained to the accused person to which he pleaded not guilty and claimed 

to be tried. 

 

3. Points for Determination 

 

(i) Whether the accused person entered into the premises of the informant 

on 30-05-2014 and abused him with filthy language and thereby 

committed offence punishable u/S 447/294 I.P.C.? 

 

4.   Prosecution examined only one PW as witness and closed its 

evidence. Defense denied to give any evidence. Accused person is 

dispensed fromexamination u/S 313 Cr.P.C. I have heard argument 

advanced by both the side and perused material available in the case record 

and come into the following decision. 

 

Discussion, Decision and Reason there to : 

 

5.    The victim cum informant (PW1) deposed in his evidence that 

he knows the accused person and on the day of occurrence some verbal 

altercation was taken place among them due to misunderstanding and later 

the misunderstanding removed and at present they are living peacefully and 

they have no other allegation against the accused person.  

 
6.    Considering the said discussion, I come into opinion that 

prosecution witnesses has been failed to prove its story levelled against the 

accused person. Accordingly I have acquitted the accused person from the 

charge u/S 447/294IPC and set him at his personal liberty forthwith and 

stands discharged his bail bond if any. 

  

  This Judgment is pronounced in the open court under my 

Hand and Seal on this 1stday of August, 2015.  
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Dictated and corrected by me: 

 
 
(Sri A.J. Baishya)     (Sri A.J. Baishya) 
SDJM(S) Udalguri     SDJM(S) Ualguri, 

 BTAD, Assam.      BTAD, Assam. 
  

 
 
 

A N N E X U R E. 
 
 
 

A. Prosecution witness : 1) Sri PradipCHouhan 
 

B. Defence witness  : Nil. 
 

C. Documents Exhibited : Ext. 1 Ejahar. 
 
 
 

(Sri A.J. Baishya) 
SDJM(S) Udalguri, 

  BTAD, Assam. 
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O  R  D  E  R 

 

Accused person appeared today and vide petition No. 

1367/15 prayed to allow him to go on bail. 

 
I have heard ld. Counsel of both the sides and accordingly 

allowed the accused to go on bail on furnishing a bond of 

Rs. 10,000/- (Rupees ten thousand) with a suitable local 

surety of like amount. ID to remain in jail hazot.  

Copy served. Particulars of offence u/S 447/294 I.P.C. is 

explained to the accused to which the accused pleaded 

not guilty and claimed to be tried.  

 
One PW is appeared. He is examined, crossed and 

discharged. Prosecution has closed its evidence.  Accused 

person is dispensed from examination u/S 313 Cr.P.C.  

Heard argument from both the sides. The judgment is 

also pronounced today in the open court in presence of 

the accused person. The judgment is tagged with the 

case record. 

As the prosecution has failed to prove the case with the 

material of beyond reasonable doubt against the accused, 

so the accused isacquitted from the charge u/S 447/294 

IPC and set him at his personal liberty forthwith and 

stands discharged his bail bond, if any. 

The case stands disposed of.  

 
 

 
 
 


